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Both the parties are absent. C .A . has xsfe 

bean filed  t i l l  today. Respondents are not | 

present also today. Applicant is directed 

to file  in 6n the date fixed , ^ s t  on 

11 .1 .9 4  before me.
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dents. His name is nst Rientioned in the Cause List 

today but uho, according to records had filed the 

Counter Affidavit in the Urit Petition,

K.N*

4̂

List for orders on 14-9-95*

r.n. A.M.

fe



u  i d - c - e - H  <4 '^ '-

■VH-'- 'f̂ J:

. '  - ■ rchW-^\ ^  f. .

mJ, ^  gys hĉ
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GENERAL INDEX

(Chapter XU, Rales,2,9 and 15)

Namre a-d number of c a s ^ ^ : 7̂. 7.^. ̂

Nameofparties......... U-

Date of institution. Date of decision.

i >-̂ '

|\

I have this examined\ day of 198 ,

, the r e c o r d  and coroparec I have made all necessary

^  , corrections and paper correspond with the general index, that they bear Court-fee" stamps
9i '  o f  t h e  aggregate value o that all order? have been carried out. and that the record is complete and 

In orf« op W ft ' ' rti ficate

Date.
Munsarim

Clerk
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IN THE H0RB3LS HIGH CqURT qF JUDICATURE AT ALLAHABAD, 
V-.. - \

LUGKNoV; BENCH, LUCKNoW.

I/RIT PETITION 1 9 ^ 1 .

\K

#
Sri T.K.Chakraborty and othars.

Versus

Union of India and others,

»•> ».v t̂X

I  I d  e x

SI. No

J

.^titioners

•Opposite Parties^

\
Particulars> Number of pages*

I

>

1. Vsrit petition.

'2 . AMmUrcE N0 . 1 ,

True Copy o £ Not if icat io n 
9th S^pt. M 976.

3 . AÎ NEXURS :lfo .2.«

True'Copy'df 'the order dated 
7 . 1. 197^.

4 . AMNEIURE' Nn.3. ;
True Copy-of the order daited
3. a .1979. ...

5 . ANNSME NO .4 .

1 to 13.

True Copy of theletter dated 24.7. 
1 9 3 1 .

6 . AÎ NEXURg No.5 .

True Copy of the order dated 3 1 .3 . 
1 9 ^ 1 .  . . . .

9. Affidavit.

a. Power.

1

2- 1

%o  ̂ 3 ,1 _

■ ss-'
3 i  -  3 7

Lucknow,Datsd. (P.N.MATHUR)
.. Advocate.

Sept 1981. COUNSEL FoR THE PETITIONERS.

i
\
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IN THE HON’BLS HIGH Gt5URT OF ALLAHABAD,

'0^̂ v̂.J.UD

■@IT PETITION Nn

f'STITloK UNDER ARTICLE 226 

OF THE CONSTITUTION oF INDIA.

d .

7'

1. Sri T.K.Chakraborty, son of Sri N.G. 

Chakraborty, resident of C-742, Sector-C ■ 

Mahanagar, Lucknow.

2 . Ramesh ‘i'otlani son of Sri A.A.Totlani,

24, Nazar Bagh, Lucknow.

3. Ravindra Babuta, sonof Late Sri Lai Ghand 

Babuta, resident of Shri Niketan, Ram Nagar, 

Alambagh, Lucknow.

4. Ajit Singh son of Sardar Singh, 332-B

Pratap Bhawaw, Moti Nagar, Lucknow.

............ Petitioners.

Versus

1 . Union of India, through the Secretary,

Ministry of Communication, Post & Telegraph,

New Delhi.

2 . Director General Post & Telegraph, Dak Tar 

Bhawam, Parliament Street, New Delhi.

3. Chief Bng.ineer, Post & Telegraph, Dak Tar 

Bhawao, Parliament Street, New Delhi.

4. <Superintending Engineer, Post & Telegraph,

Civil Slircle, Lucknow.-22690.

. . . . . . 0pposite Partie;s.
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Ths humble petition of the above named petitioner 

most respectfully showeth;-

-t-
4

1. That this writ petition is directed against the 

procedure adopted by the Post & Telegraph Department 

in respect of the promotion of Junior ii’ngineers 

(Givil/E:iect.) to the post of the Assistant li'ngineer 

(Civil/Slect.}; and the .validity of the procedure

adopted in relation to the petitioners for their promo-
1

tion by advancement is being challenged.

2. That the petitioners v̂ ere appointed as Section' 

Officers •(O iT il), now knov̂ n as Junior Engineers (Civil) 

in Givil Engineering \/ing of the Post & Telegraph 

Department on the various dates mentioned below

Petitioner Ifo* 1 was appointed on 11.£^.1972»

Petitioner go. 2 was appointed on 27.12.1972.

Petitioner No. 3 was appointed on 19.4.1973» and

Petitioner No. 4 was appointed on 6.7.1973*

3. That all the petitioners have been working as

Junior En^neers. from the date of their appointment 

uptil now and their conduct, efficiency and integrity 

has been above board, no adverse remarks have been , 

made in their confidential reports and none have been 

comriiunicated to them so far.. In shorty the petitioners 

enjoy good reputation not only by efficiency, conduct 

and integrity but also by loyal service to the 

department all these years.

if. That at the time when the petitioners were

recruited tothe En^neering wing of the Post & Telegraph
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Department, 'there were no rules in- force relating to 

their service. In the absence of.any statutory rules, 

their service^ matters were dealt with mostly on the 

basis of analogy draun from the Central Engineering 

Service Clause II Recuitment Rules, 1954 which vjere 

applicable to Junior Engineers of the Central Public 

\vorks Department but at no time was there any rule 

or Notificatrlon in existence which may have specifically 

made those rules applicable to the Section officers 

(Civil) now known as Junior En^neers (Civil). The 

practice of the Department was that Section Officers 

were promoted to thepost of -Assistant Engineers (Civil)

on the basis of seniority subject to the rejection
' 1

of the unfit. As a matter of practice, only those 

Sections Officers who had put in B years of service 

were generally promoted, but there was no such hard 

and fast rule, and it depended on the number and 

nature of vacancies that were available for promotion.

A

■ t.

5. That in 1976, service rules concerning the 

Junior En^neers (Civil) of the Engineering V/ing of 

the Posts& Telegraphs Department were made which were 

promulgated through a Hota^ication dated 9th September, 

1976 and are known as the Post and Telegraph Civil 

Engineering (Civil Gazetted Officers) Recanitment Rules, 

1976. A true copy of the said Rules with extract of 

its Schedule is AMNEIURE M0 .I . to this Writ petition.

6 . That Rule 1 (2) of thesaid Rules provided that 

the same would come into force from the date oi its 

publication in the official Gazette, but as regards 

the application to the post of Assistant Executive
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Engineer to'the Hules

specif co uian

 ̂ It shall be deemed to nav^
«as.con=err,ed. it  ^

for^o on 25th ^sntioned as att

at the end it cL-aW

"■ fh,t the rules would not be
explanatory memorandom applied

effect and would not oe app
given any^etrospeoti
p.e3u d i c i U  to affect tto rxghts oi ahy PO

was already in sarSice. ,

7 . That Esle 2 pro Tided that the said Buies wuld 

apply to the posts specified in column 1 of the Schedu 

Rules 3 and 4 provided for the classification of 

posts and, the scales of pay as veil as the method of 

recruii2tvent and cige limit and ^ualificatio^is etc. of 

the persons tobe receaited as raentiorBd in GoluitlHS 

4 to 12 of the Schedule .Rule 5 provided for appointJ 

being required compulsorily to serve in ttie Defence 

Department md Rule 6 dealt with the disqualificati 

which may debar a person from service.Eule 7 provit 

for the relaxation of the Hes in their applicabUi 

in respect of any class or categorji of persons 

Posts by the Central Government is 

the Union Public Service

t

or

in Consultation wi 

_ OoKiraission. Rule S was th 

last saving clause vjhich protected the reserved 

•, rights of the Schedule castes and. schedule tribes.

I« .■««, it ,oaj ap„,r that the sdsjri. t

prortston,,

. 1 , .  4  . i  „

’  '*■ p«nt, ■ “ ' ‘ ' a u ,  .

a . , .Ot
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filled up by direct recruitment tlrirough the combind- 

Engineering Services examination conducted by, the 

Union Public Service Commission amd tlie remaining 50% 

i'v’ould be filled up by advancement that is, by prcfflotion 

of Junior Engineers (GimL) who had qualified in the 

departmental examination and had rendered not less than 

B years of'Iservice inthe grade after appointment thereto 

on a regular basis. .

9. That the petitiomrs have put in B years of

service on a regular basis vjithout brealc as would appear 

from the dates of.their regular appointment given in 

para 2 of this petition. The petitioners are, therefore,; 

eligible for prt)motion to the post of Assistant Engineer 

(Ci-vil). -

10. That &s the petitioners had been recruited much 

before the coming into force of the 1976 rules, they 

\̂ ould be governed by the second explanator^y memorandum 

attached to the Schedule vyhich says:

”2. It is hereby certified that giving retrospec­

tive effect to the aforemeijtiorjed recruitment 

rules Would not prejudicially affect the right 

of any person already in service.”

1 1 . That the petitioners submit that the rules which 

came into force in 1976 when they vjere already in service 

have to be applied mutatis mutandis in a manner as not

to prejudicially affect their rights to promotion. In
\'

this view of the matter, as regards the Junior Engineers 

who had been receuited on a regular basis prior to the

coming into force of the rules,, became eligible for

promotion, only upon cc^ipletion of 8 years of service 

in the grade, and were not required to pass any

i
h
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departmental examination. Thus the rule has to be 

applied in the manner indicated by the explanatory 

memorandum, knd therefore the petitioners cannot be 

required to appear at any departmental examination 

as envisaged^by column 10 of tiie Schedule.

r

12. That inthe past the Chief Engineer (Civil) by 

his order No. 41~35/76-ST@-1 dated 7th January, 197&' 

ordered that for the purposes of regularisations of 

the cadres of the Assistant En^neers (ciml/Elect.) 

it had been decided in consultation with the Department 

of Personnel Affairs and the Union Public Service 

Commission that the departmental qualifying examination 

provided for any recruitment rules may be held only 

orally. In the said-order it was provided that all 

Junior Engineers who had completed S years of service 

on 3 1 . 12.19 77  were eligible for promotion by the 

Departmental prc^notion Committee upon their passing the 

oral examination only. A true copy of the said order 

dated 7th January, 197^ is ANMEIURS KQ.2. to this 

writ petition. •

13. That 317 Junior Engineers x-jhohad put in S years 

of.service on that date appeared inti^ oral test, and 

all of them ©ere considered to be successful and were 

allowed to appear before the departmental'promotion 

Comraittee f®r being considered for promotion.

14. That it is submitted that in view of the Second 

explanatory memorandum to "the Schedule, as well as Rule 

7  of the Rules, those who .were already in service, and 

had put in ^ years of service were given the relaxation



from a p p e a r in g  in the departmental qualif^iBg examination 

by v̂ ay of a m'itten test. Thus the authorities had ^

considered that in case of all those persons v.ho ..ere 

already in service when the departmental rules came 

into force, they were to be given relaxation ffom 

appearing at the i/^ritten examination.

r

( B - -

1 5 . That a written depsrtmontal examination for 

Junior Engineers (ui*/Elect.) was announced to be 

made in January. ^978 through'office letter B o .> l/l3 / 

77~STG-I /(PD) dated 2 1 .2.197^*A11 Junior ii^ngineers . 

vjhohad completed onLy 5 years of service in the grade 

on regular basis on 1.11.197^^ i^ere considered to be 

eligible to take this examination. It is noteworohy 

that even those ^hohad not completed S' years of 

qualifying service were allowed to take the examinationj 

Those persons who had appeared only in an oral test 

in January, 197^ but were not selected by the Depart­

mental Promotion Committee in February/March, 197B 

were originally asked to appear again in the written 

departmental examination; but subsequently they were 

given relaxation, and were considered to be qualified 

for reconsideration on the basis of their earlier 

oral test held in January, 197^ when they had not 

passed the written test, This was done under order No 

41/13/77“G\,G dated 3.^*1979 issued by the Assistant

Director General (C.W),. A true Copy of tile SSld Ord8| 

is M m m i M L l  to th: writ petition.
16.

That

®PPear 

■is

^Pon

It

perusal
a

tha of
Villi’:

J-o,

%
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to make regaslai’ proniotioiis to the grade of Assistiant 

Engineer (Givil and Sleet.) expeditiously) after the 

promulgation of the receuitment rules, it was decided 

in January} 1978 that the departitiental exattiination 

raay be substituted by an oral test, and all those Junior 

Engineers who had appeared at the said oral west Vijere 

declared to have quallied inthe same and thus became 

eligible for consideration for promotioB by the Depart- 

raental promotion Committee in February/March, 197^

A select panel v̂ as prepared on the reco^aendation 

of the Departmental Promotion Conmittee against the 

available vacancies and orders of pror^otion were 

accordingly issued to some of the Junior, Engineers 

who had qualified in tha oral departmental examination; 

Some of the Junior Engineers who had qualified inthe 

oral test were not included in'the promotion panel by 

the Departmental Promotion Committee. Again on 21.7*197^ 

a X'̂ ritten departmental examination for Junior engineers 

was announced and all of them viiohad completed 5 

years of service were eligible to take the examination. 

The junior Engineers who te.d appeared and qualified 

in the oral test in January, 197^ but were hot selected 

by the Departmental Promotion Gomraittee in February/ 

March, 197S were required to appear in the proposed 

written departmental examinatiSDi irrespective of the 

fact tlriat they had earlier qualified in the oral test 

held In  January,' 1978. Some Representations were 

received against the decision from the Junior Enginesrs 

and writ p'etitions were also filed by some of the

Junior Engineers in the HigJl CflUrts'of f l l ,

Belhl. Under tho .  ■ ’
ttiB order’s .ll

tig
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Thereafter the department decided that all the Junior 

Engineers wlriohad appeared for the oral test in January 

1978 having qualified in the test would not be required 

to appear in the written departmental qualifying 

examination and would be eligible for consideration 

for prcsnotion by the departmental Pidmotion GoraiTiittee.

' 27. That it is clear that in the past, ths service

Rules of 1.976 were never made applicable to all thbse 

persons vliohad been in service before the promulgation 

of the service Rules in 1976. It is submitted’ that it 

is discidminatory and without any rational basis to 

have applied one set of principles to persons who 

were similarly situated and had appeared in the 197^ 

oral test and apply another set of principles to the 

Junior Engineers who were already in service before 

the service Rules of 1976 had come into force but 

became eligible for promotion after 197^ by putting 

in the requisite 8 years’ of qualifying service. There 

is no raticsial basis for placing them in the two 

catagor4es. The -same relaxation could be available to 

. thepetitioners which was available to those 'V\|[o had 

appeared in January, 197^ for promotion. 

h

IS. That whereas the explanatory memorandum to the

Rules of 1976 had clearly provided that the Rules^

• would not be applied to the prejudice of persons already 

in servidx, the opposite parties are making micro-classi 

fication of the same by creating two classes within 

the single class of employees ^ o  had been in service 

prior to 1976. -The classification is of those who 

had been permitted to appear wLthout passing written

test and those ttk d H  E(}!j mt t M  ph/imt li 111 I I I
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October, 23 and
Assistant Engineer ^

■f the said letter is S M B M L J t .  
I9ai. A true copy of tbe sa a ............

to this v^ritpetition. .

22. mat aooordins to tte afox«saM deciBion ^

.aken ty the Pc^t & Telagraph Department, the Junior

Engineer «ho had appeared for oral examination m  

Jamary or February , 1978 r^ed not appear in the 

Coming bitten  examinaion siiice they mvQ deemed to 

have qualified for the promotl^ îi. It i/̂ ouXd there fdre,

appear that different conditions have been laidi\
for promotion to the post of AssistantEngijneer froni-î .

amongst the Junior Engineers ^ho were similarly 

situated. While soma of the Junior Engineers \-̂ould be 

Considered eligible for prcffiotion \'jitiiout passing 

the requisite' varitten examination, ^hils in the case

oi the petitioiBrs it is obligatory in the said ordei 

to pass a written examination in order to acquire 

eligibility for ̂ promotion. The said scheme or order 

is therefore discriminatory and is violative of the 

Articles 14 and 16 of tte Constitation of India.

23. That the decision contained in Annexure $ ab< 

is prejudicial to the interest of the petitioners 

as they had already completed 8 years of service on 

1 . 10. 1981. Bie petitioners had already been denied 

the opportunity of beifag' promoted earlier when oti 

persons who were junior to them or were not even 

eligible atthat time were allowed to appear in the 

oral examination and having not been given the bene] 

of not appearing again before the Departnental 

promotion Committee without passing the written tesi
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24. That evan as late as 31.8.1981 the opposite 

parties have pr««oted three other Junior Engineers 

to'appear before the Departnental Premotion Committee 

«ithobt passim the Witten test. A true coPy of. 

order Ho. 18 (l7-A)/S.E.P-&-™/9124-84 dated 31.8. 

l'9Sl is being filed as jaM C H E  to this writ

petiticn.

25. That the petitioners submit thatthe opposite 

parties have notU'jed that tiie Departmental witten 

test v,0Uld be held on 23rd and 24th of Oct6ber.19Sl • 

Since the petitioners olato that they are not 

required to appear at the said examination, they 

have neither filled up their applications nor intend 

fee appear in that examination. It is sutaitted that 

the necessary orders may be passed in this respect 

siifficieJatly before that date so that the petitionerj 

may be able to regulate their i’utm’e plan regarding 

their promotions. The v^rittentest is being held 

for the first time as exemptions had been given to 

all the candidates in the previous orders. The 

petitioners w re  also in service in the year 1976 

and are qualified for promotion and are in the sj 

category as those lor whom exemptions had been grai 

and were not required to appear in the written test 

Ko written test has been taken in the case of any 

candidate in any previous year*

26. That under tiie circumstances the petitione] 

have no other remedy but to approach this Hon’ble
r».

Court for reliefs, and they are filing this writ 

petition amon  ̂ others on the followingj-
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A. Because tha order requiring the petitioners to

appear and pass at the written test in oiJder 

to qualify for promotion as Assistant Engineer 

is arbitrary and inviolativx of Articles 14 

and 16 of the Constitution of India when the

%  ' persons similarly situated have Ijeen exempted

from the same.

B. Because in view of the provisions of the

explanatory note to §chedule attached to the 

post and Telegraph Civil Engineers {Civil 

Gazetted officers) ^ceuitment Eules, 1976, The 

same are not applicable to the petitioners

and they cannot be subjected to appear at the 

written ^ s t .

G, Because the Eecruitment mles of 1976 could not

be given retrospective effect to’ the prejudice 

of the petitioners.

D. Because no written examination for promotion

to the Post of Assistant Engineer could be forced 

on the petitioners who were already in service 

in the year 1976 and could not be subjected to 

the requirements of the new rules in view of 

the exemptions contained in the rules themselves

The petitioners, therefore pray as under

(i) "-hat a writ, order or direction in the natui*e
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i :

of certiorari may be issued quashing the orders \ 

of the Sue© rintendirig Engineer dated 2h,th 

July, 19^1 contained in Annexure Ho- 4.

(ii) That a writ, order or direction inthe nature 

of mandamus, may be issued to the oPPos ite

parties comraanding them to consider the

petitioners for promotion before the Departmental 

Promotion Committee for the post of Assistant 

Engineers by advancement from amongst Junior 

Engineers for requiring them to appear at any 

Witten test.

{iii) Such other w i t ,  order or daxection may be

issued as may be deemed just or proper in the 

circtfittstances of case*

(iv) i'hat costs of the i(grit petition may be awarded 

to the petitioners against the opposite parties

Luckncfci, Dated.

Sept., 21 ,19^1.

. (F.M.MiTHUR)
Advocate.

ComiSSL B'OR THB PETITIoHliRS.

....1
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Sri T.K.Chakraborty and others.

, Versus

Union of India a.nd others.

h TsiWE lUiiE

OF INDIA. 

MINBTRI of GOifflaUNIUATlQlMS 

(POS'iB & TELEGRi^HS JOARD)

....Petitiioners.

....opposite, parties.

la n F IC A T M  the 9th Sept.1976.

„ p _____ ____ In e;iercise of the povers conferred
li.D •Jn.. '

by the proviso to Article 309 of the Constitution, 

the president hereby m̂ k̂es the following rules, na-iSTy

1 . Short f.itle and comiiencemer^--

(1 ) These ™lss may beoalled and posts and telegrapi 

OiTdl Bn^neering l)0iv31'Gazetted Officers) 

Recruitment Rules, 1976.

(2) They shall oane into force on the date of the! 

publication in the Official Gazette.

Provided that in their application to the pos 

of Assistant Executive iSngineer (oivil) and Assxsl
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Engineer (Uivil) specified in Column I of the Scl■l8dal̂  

annexed hereto, they shall’ be deemed to have conie 

into force on the 2 1st day of February, 1976.

2 .Application.

These rules shdl apply to the posts specified in 

column 1 of the Scheduled aforesaid.

3 .Classification of posts and scales of Pav:-

The classification of poSts and the scales of pay 

attached thereto shall, be as specified in columns

2 and 3 of the said schedule.

^.Metiod of recruitment Oo the said Posts age limit.  ̂

qualifications and other matters connected therewith, 

shall be as specified in column 4 to 12 of the said 

schedule.

5 .Liability to serve in Defence Services or posts in 

COMKBCtionwith Defence of India:-

iiny person appointed to"the Service on or after the 

.commencement of tliese rules, shall, if so required, 

be liable to serve in any Defence service orpostr. 

connected with theDefence of India for a period of 

not less than four years including the period spent 

on training, if any:-

Pr®vided that such person:-

(a) shall not be required to serve as aforesaid 

after the expiry of ten years from the date of 

appointment:

(b) shall not ordinarily be required to serve as 

aforesaid after attaining the age of forjsy years.

A
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6 . D is  q u a l i f i c a t i o n s

Mo person.

(a) whohas entered into or contracted a marriage 

with a person having a spouse living, or

{bj viho, having a spouse l i ^ g ,  haseafcered into 

or contracted a marriaoge vjith any person.

shall be eligible for appointment to the said posts.

Provided that the Central Government may, if  ̂

satisfied that such marriage is permissMe under the 

personal laî  applicabla tosuch person and the other 

party to the marriage and there are other■grounds 

for so doing,, exempt any person from the operai:ion

of this rule.

7. Po'v̂ er to relas.,

V;here theGentral Government is of the opinion that 

it is necessary or expedient so todo it may, by orde>- 

forreasons to be recorded in vjriting and in consulta 

tion with the Union Public Serviqe Commission, relax^ 

any of the provisions of the rules with respect to 

any class or category of persons or posts.

S. Saving:-

Mothing in these rules shall affect reservations 

and other concessions required to be.provided for 

the Scheduled castes anri the vSoheduled triabes and | 

other special categories of persons in accordance 

mth the orders issued by the Heneral Government 

from time totime in this regard or aa may fitsm tim 

to time be nob ified in thss behalf by the Govern­

ment, to the extent and subject to tha conditions 

notified in respect oi each category.
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IN THg HON’BLE HIGH COURT OF ALLAHiffiAD, 

LUCKKOW JUDICATURE.

'imiT PETITION ID............. 0Pl 9£jl.

IX-

1^ '

Sri T.K.Chakraborty andothers.

Versus

Union of India and others.

v'^ •.I, vl# sl^
' ’I '  '■j' O '  '■j'*

AHKEXURE HO--2

. .Petitioners.

•Opposite parties.

Indian POSTS & TEIiSGRAPHS DEPARIMSNT 

' (CI¥IL'yiNG)

Dak Tar Bha^anj

No. 41-35/76-STG-I

ORDER

Parli^ent Street,

Mew Del^i-110002.

Dated the 7th Jan. 19?S*

The question of regularisation of the cadres of

I .E . (Civil/Elect) has been under consideration in 

Consultation with the D.O.P. & A.R. ^nd U .P.S .G . It has 

beem decided that inview of the need to regularise the 

the cadre of A.S. (Civil/Elect) expeditiously, the 

Departmmtal qualifying examination provided for in the 

recruitment Rules for the Grade of A.E. (Givil/Elfect) . 

may be heldorally this time only. The Boards as per 

details given below are hereby ordered for holding the 

above examination orally:- .
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31. Ho. Constitution of Board. Circle for which examination 

to l3e conducted.

. J .E ./A .E . (Civil)

I

1. S .E. Bombay I and 3.E . Bombay-II Bcmbay Civil Circle I & I I ,

Ahmedabad and S.Sw, Bombay.

2. S .E. Madras and S.E. Bangalore

3. S .E . Bhopal and S.E. Lucknow.

4. S.E. Calcutta and S.E. Shillong.

5. S.S. New Delhi and S.E. (Arbi.)

(J1/AB (Electrical)

Civil Circle, Hyderabad, 

Madras and Bangalore.

Civil Circles, Luckriow 

and Bhopal*

Civil Circles Calcutta-I 

I & II and Shillong.

Civil Circles Mew Delhi 

and Ambala, SS¥-I & II .

6 . S.E. (Elect.) Bombay and-li-.E. (S), Elec. Circles, Mccibay 

Bombay. and Calcutta.

7. S.E. (Elect) a /c  Cell Delhi and Slec. Circles, K

S.E. (E), Delhi. ' Delhi and Aireonditioning.

2 . The senior S.E. in theBoard will act as Chairman of 

theBoard.

The Board may hold examination at such places, as

condifiered convenient by them for holding ex, B'/-
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■ expeditiously. They will ensure that tlrie examination 

is of the sme standard and covers the entire syllabus 

as laid down in the Recuitment Rules.

r

4 . '2he examinations may be held from 16 . 1 . 197^ onwards and 

the result thereof should reach the G.E. (Civil) by

21 .1 .I 97S.

5 . It must be ensured that all the J.Es.who have 

Completed 8 years service on 31.12.1977 including 

those who are officiating as A.S. (Oivil/ii<lectrical) 

on ad hoc basis are esamined by the Board.

To,

Sd/- K.D. Bali.

Chief E'nglneer (Civil) 6 . 1.78

1 . 3 .E . Bombay-I & I I .,

2 . S.E. (0] Madras and Bangalore.

3'. 3.Es. (C) Bhopal and Lucknow.

4 . S,Es. (Civil) Calcutta and Shillong.

5.. S.Es. (c), New Dellrii and  S.E. (Arbitration)

6 . S.B. (Elect.) Bombay and S,£. (Elect), Bombay.

7 . S.E. (Elect.) Delhi and E.E. (Elect.) Delhi.
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IN THE Hoti’BLE HIGH COURT OF ALLAHABAD, 

LUCKlO'i. JUDJCATURE.

r

WRIT PSTITIOM m ............. OF 1 9S1

A-

Sri T.K.Chakraborty and others. ...Petitioners.

Versus

Union of India and others. • ...Opposite parties.

AKmURS No.3 .

INDIAM PoaTS- AND ' lElBGRAPHS DEPARTMENT

CIVIL WRING GAZETIED.

Room no. 50̂ ,̂

Sanchar Bhavijan 

Delhi. 1.

No. 4l/l3/77-GwG Dated the 3 .S .79.

. 1). All. SS^S¥s. F .&.T  -ivil Circles,

. 2] All Sis, -P.&T Electrical Circles.
- ‘ • c -

3). SB (Sleet.)) T A/C Circle, New Delhi. 

Subject:- Departmental qualifying examination for 

promotion to the grade oi A.S. iCivil) /

(Elect) inthe P .&  T. ^ivil tdng.

The recruitment rules in tiie Civil and Electrical 

Branches of the P .&  T Civil Wing provide a departmental 

qualifying examination for J .Bs . (<^ivil}/Elect) for 

promotion to the grade of AES (Civil)/Elect.) The Syllabi 

for these examimtions were announced vide this office 

letters No* 4l/7/75"3TA I dated 25.7.75 and 4l/7/75“SiA
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I dated 20.S .75 for Eleccorieal and Civil Branches 

respectively.

2. Invievj of the need to make regular promotion to 

the' grade of AS ' (Givxl)/£lact) expeditiously after the 

promulgation of recruitment rules., it was decided in 

Jan* 7^ thati the departmental examination may be substi­

tuted by an '’oral Test” as one time relaxation.The 

orders to this effect were issued by this offt-ice letter 

No. 41/ 35/ 76-STG J dated 7-1-7S' p_nd the oral test v̂ as 

held forall eligible JES. All those JEs vholhad appeared 

for the said oral test, vjere declared to have qualified
I

inthe same and thus became eligible forconsideration 

for promotion by theDPC.

■X

1

4 ^ -

3 . The DPC for conaidering regular promotion to the 

grade of iiE(Civil)/^Slect) was held in i''ebAiarch87g

with the JSs \-Jiohad qualified in tiie said oral departmenta. 

.examination.The select panel was prepared on the 

recomi-nendations of the DPC against the available vacancies 

and orders of promotion were accordingly issued. Some 

JEs (Civil)/Slect) who had qualified inthe oral depart­

mental examirat ion, but were not placed in the select 

panel prepared by the said DPC were not promoted on '. 

regular basis to thegrade of AE (G)/(!')•

4 . ,A written departmental examination for JSs (C) /

i i i ' announced  inthis office letter Ho* 4l/"13/ 77“»̂ jT& I 

(Pt) dated 21.7.78. All Jis (Oivil/Slsct) who completed 

five years of service in. the grade on-regular basis on 

1 . 11 .7 6  were eligible to take this exafnination. The JES 

(Oivil)/Elect) who had appeared/an qualified in the oral 

test in Jan^ry, 7 ^̂ bid: were not selected by the
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DPC held In FebAlaroh 197S * r e  rsqaired to appear 

inthe proposed written department examination, 

irrespective of the' fact‘that they had earlier 

qualified inthe oral test held in Jan. 7S- Clarifi- 

oatxon was issued in this office letter No^4l/3S/77- 

STG I (Pt ) dated 22.S .7̂ *̂ _

5 . Hepreseritations were received against the decision 

from ajmeJES who had earlier appeared for the oral tost 

gad luallCied inthat. '.,'rit petition wer.i also filed 

oy some JB; in the High Courts of Madras, Galoutta and 

'.Delhi. Stayal orders against conducting the written 

departmental examimt Ion till the decision on the writ

petitions have been given in these High Courts.

6. ‘nia matter has been rscogaitered by tius Departme 

and it has been desided that since all the Jffis ■̂iho had̂  

appeared for tlie oral test in Jan. 7^ had qualified i 

the said test. They wdftld not therefore be required t; 

appear again in tlria written departmental qualifying 

examination. They wouldbe considered to be qualified 

officials for conaideration by the DPCs fpr promotiol 

to the prade of AS (Givil)/(Elect. j

7. The Heads of Civil/Elect. Circles etc. are t 

required to keep ready the lists containing the nai 

of those JES vho had actual^ appeared in the oral t 

held in Jan. 197^. Copy of these lists should be se 

to ti'iis office ibr infonnation and record. It wouldi 

useful at the time of convening the QPGfor coBideri  ̂

the name of officers for promotion to the grade of
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X.

- .ueirfonaation the a s  .

«o *lnS  tte Iteads ol

.o u l d c o U e o ^ ^ d  aM  »a ■

',. ■ I'iroles utoo «^®

tb.e deal tiest earlier*

a. 'Ehe receipt o£ this letter may please 'oe acknoAedge-0« tuw U- --

The Hindi version iMili follo'v̂  •

Sd/- (B„.D.Jung)

Assistt. .Director General (G¥);'

Copy forvjarded to:- ''
^ ■ .

1. --.o« I/E .o .II to UE (C), P,&T Directorate.

2. P .3 . toMemember (A)’sr. P.A. to OS (0)'.

3 . All, notice Boards inthe Directorate. '

*S .Maharishi)

Section Officer (GW)

Copy to all EES/SW for & ’circulation.

. rs^y/
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Sri T.K.Chakrabcrty and others. ......... PetiWonsrs.

Versus

toion of India and others. : ......... Opposite Parties.

' REGISTERED.

m )im  DEPARmEIfT

(oiVlL EB®SSESIKG WIHQ)

No. 16 (17-A)7 sE & TaD/912g-Sif Bated 31-8 . 81.
f- . . - . 1 ■

OFFICE ORDER. ' .

Inpursuance of the instruction cortainsd in 

D.o. P .&  T. Mew DeHii lot of Ko- 25/^/^OT® dt. 28.g.Sl 

it has been decided to hold oral Examination in 

respect of the foUa^S  officials for promotion to 

the cadre of Asstt. En^neering (G)

office to -which attached.3 .No. Name o£Decignation.

1 . Sh. Ram Lok Gore 

J.G.W. (Adhoc)

2 . Sh. Nihal Chand.

, Jr. En^neer (Civil)

3 . 3h. Lai Chand Machya. 

Asstt. Engineer (adhoc)

S .S .W .I, Delhi.

Civil Division Mo.HI? 

H. Delhi.

uivil Circle, «Jaipur.

The oral e:̂ âm will be |ield in tMs office on 

at 3#00 P.M. Theexaiaination will be of tlie s,
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standard and wlXl cover ths syllabus as laid down in 

the recruitmenS rul«s for pronotion from Jr. Enganeer 

(Civil) to A s s t t .  En^neer (Oivil) offioials

„ay be directed to appear in the said examination.

1

T

S3¥l/SA/EiII

Sd/- Illegible '

.̂j g (vsi »S »<J8.m)

uhief Superintending En#neer*

For Civil Circle

Copy

1. The P New Delhi with eref. to his letter No*

26/a/ao G¥G dt. 2a.a.ai.

2. The Saptdg* Surveyor of ^%rks I , P .& T'^ivil Nen« Deli

3. The Executive En^neer. P.& T Civil Dr. Ho« I II ,t o  

Delai.

4. The Superintending Engjaeer, P*& T Civil Dr. Ho« IHj 

Sivil Circle Jaipur.
- ■ u

5. Officiis concerned through their respective offices

Sd/- Superintending @ngineer.

, . P.& T (G)

THUE GqFIES,.
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u  the high CDRI OF JUBICATURE AT AliAHABAD.

LUCKKO^rBBIiGH LUGKNoW.

miT PETITION HO
........... ...OF 19^1.

T

Sri T.E.Chakrabort^y others.

Versus

........Petitioers.

.....Opposite parties.
Union of Xndia and others.

hrnsiuim m ^

IKBIAH p o s e  A M D - IEIEORAPHS DEPAEMHI. ■

(Civil Sn^naeriJig'«i»s) _

k1. 2 (16)/Sept. L1CO./2799 Dated July 24th m

P.& T Civil Circle

Lucknô -̂  226007

To ^

1 . The postmaster General.

U.P. 'Circle Luck novi.

2. The General Manager Telecom.

U.P. Circle Lac^now.

3 . The General Manager TeJaphones.

Kanpur.

4. All Director Telecc®. 

under U.P.Telecom, Circle.

5 . All Director postal Services, 

under U.P. Postal Circle.

6 . The District Manager Telephoes.

Lucknow & igra.

7 . All Sws (Oivil) &(Slect.) and S.¥. 

under P .& T Civil Circles Lucknow.

8. All Depts /Depfe/SSPOs/SDOS ^ ’

under U'.P. Circle.

Subject;- Departmental qualifying .examinatiion for

proniotion to the grade of, Asstt. Engineer Ci|

- ^'lect. in P.&T ciml
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-.G. 'i'- ^ departmental

.ualifying exa>»inatl.n forpro.otion,tothe grade of A.E.

Coivil) /Elect. inP . &  T uivil uing. The examination .H I  

,e held in Oct. 19Sn I'he detailed ti»e tabl« of the

examination w ill  be as foUovis. 

paper. Subject. Pay & Date.

1 . «orks pwdedure & ' ‘ riday tto

23rd Oct. Bl

-do”

Hours (I.S .T .)

10 kM-to 1*00 P^<

Accounts.

2 • Bn#ieer ing-I

3. Engineering II
\

(Design.)

2 P.M. to 5 

Saturday, the 10 A.K.to 1.00 PJ4-

(Design., _ _ 24th Oct. 81

2 . The Syllabus for ths examination as announced by t

d 'g .  p . i .  vide-latter K o . M / ? / 7 5  3TG Mated 2 0 .8 ,7 6  for

GivilJ.Bs. is appended heremth* i

3. All J.Es. Giyil/Elsct. who complate 5 years of 

serviceas J .S . Givil/llact, on regular basis as on 1.10. 

19B1 m il be eligible to take the

All Asstt. BngiiBers Uivil /Elect, forking on adhoc] 

basis will be eligible to tkke the examination subject 

the conditionthat they have put in not less than five 

service as on 1.10,Si as J .E . ivil)/Elect. includingl
L

the service rendered by them as AB Civil /Elect, on ad| 

basis. However, the J.Es. who had appeared for oi*al 

exajniaation in Jan./leb. ?S, heed not appear inthis 

written examination since the/ are deemed to have 

qualified for the prorr^tion.

5. Regular proniotion t tlie gradeof Asstt. Engineer 

Civil /Sleet, willbe made on the basis of selection 

by the Departmental promotion Committee from amongst 

Jr. En^neers. including those working as AES on adho| 

basis, whohave qualified in the said examination and 

have rendered not less than eight years service inthc
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grade on regular basis. The actual promotion of J .S .

(Civil) to A.B. (i^ivil) on the basis of tlis examination
• * . » • 

and DPG will ho®ever besubject to the decision inthe

relevant va*it petitions pending in the 'various High Courts
: • f

6. The officials who are eligible in accordance with

the Conditions of eligibility prescribed in the above 

paras and who desire to appear at-the examination should ■ 

sufcaait their applications (in duplicate) in the prescBibed 

form attached, through proper chalnnelso as to reach • 

the office fef the Superintending Engineer F & T Civil • * 

Circle ,Vivekanand Puri Miralanagar, Lucknow not later 

than 7 .S .81 No application after that date‘may be 

entertained. * . . .

7. The official who intend to "answer any paper (s)

in Hindi sikjuld specifically indicate in the application 

form. Otherwise it sciild be presumed that tiiey desire 

to answer in English.
* . *

All the above addressees requested to give a wide

publicity toti is circular and obtain"applicatioBs from 

Jshe eligible & willing candidates by taking personal 

interest and arrange to forward to this office by 7 .S-.B1 ' 

Positively.- -* • ■

A few Copies of application forms are enclosed here­

with* 1  the number of copies run short, these may be got 

typed in their office.-* •

Sncls. 1 . Sylabus- •

2 . Application Forms i'ios. Sd/- Ille^ifele

( U.K.Srivastava}

,-3-

* * 

Superintending Enginsar.
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I, Ramesh Totlani, ttiedepoiient above n^ed 

do hereby verify that the contents of paras 1 to 3 

of this affidavit are true tomy own knowledge, No 

part of this affidavit is false aai nothing laatarial 

has been concealed.^o 2®lp me God.

7 0

B2P0M T.

* ’ ' (T ,(?. T b  r  t-/i A .'J j),

.1 identify the deponent above named \-«ho 

has signsd this affidavit before me.
.r

' Sri 'F't'TOiatiiu?-
Advocate.

Solemnly affirmed before me on^/r.^'.^'^Ti-^ 

at. deponent Ra^sh Totlaj^,

who is Iden&fied by Sri £^ a ^ i -fcal Qle-ric

Advocate, High Cpurt 

Luc know, B e nc h, Luc know.

I !have satisfied myself by examining the 

deponent iiiat he has understood the contents 

of ttiis affidavit which I'havebeen read over 

and explained by me.

-  Z. H.
OTAH

High Court Aliahabad,
Lucknow Bcnch

No...

Date
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IK THE HoM

-Bli HIGH oomi: OF JUDICATUEE AT/a

LUCKWIBEHO _

CIVIL MISC. APPLICAT 

IN RE:

V

■■ -J ■ . '
1 .  Sri T.K.GhakraborUy, s o n  o f  Sri K . o .

Chakraborty, resident of G-742, Sector-G 

Mahanagari LacknoTAi*

2. Ramesh Totlani son of Sri A.A.TaUaiii 

24, Nazar Bagh, Lucknow.
Ik

3. Ravindra Babiita, son of Late Sri Lai Chand, 

Babuta, resident of Shri Nilcetan, Ram Hagar, 

Al^bagh, -Lucknow.

4. Ajit SingH, son of Sardar Pratap Singh, 332-3
4

Pratap Bhawan, Moti Nagar, Lucknow.

• ........'..Petitioners.

Versus

1. Union of India, through the Secretary, 

Ministry of Communication, Post & Telegraph 

Hew Delhi.

2. Director general Post & Telegraph, Dale Tar 

Bhawan, Parliament Street, New Delhi.

3. Chief Engineer, Post & Telegraph, Dak Tar 

Bhawam, Parliament Street, Hew Delhi.

4. Superintending Engineer, Post k Telegraph 

Civil Circle, Lucknow-22600**

< • *«Oppolts pg'tlss,
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A PPLIG A TIo M. FoR^STAYj

u  ■ - - - ' . ■

For the facts and reasons mentioned in the 

wfeit petition and the affidavit it is prayed that 

tiJ8 operation of the orders contained^ in letter Ih-

2 ( 16 ) /S B P T  LKO »/2799dated J u l y  24,19^1 may he stayed^ 

till ths disposal of the w i t  petition and in the ; 

mean time the petitioners may be considered for . 

promotion t o  the post of Assistant En^neer by  the 

Departmental Promotion Committee \'̂ ithout their having 

appeared at the written test which is to be held on 

23rd and 24 th October, 19^1 or on such other dates 

tovihich it may be adjourned o r ^ t p o n e d .

Lucknow>Bated. 

Sept. ^^.,19^1 •

(P.M.MAT1M)
Advocate.

GQUHSEL foe the PETITIoI'IBRS
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In  the Hon‘ ble High Court of jlidicature 4r

(Lucknow Bench), Lucknow.

,̂ FF-ibAyrT : 
’/$ r 9512̂

y -*  U  H IG H  C f
•• A LLA H A B A D

7/rlt Petition No.4748 of 1981

T.K, Chakrafcarty and otiiers

Versus

Union of India and others

. .PetitionGFB

•Opposite-parties

SUPPLMEMTABY -AFFIDAYIT

I) Kavindra Babuta aged about 28 years, 

son of late Shri Lai Ghand Babuta resident of Shrl 

Nike tan, Ham Nagar, Alarnbagh, L_uckno\«8 do hereby 

solembly state on oath as unders- *

!• That ttie deponent is petitioner No,3 and.

is vjell acquainted with the facts of the esse as 

deposed to heretoder. This Supplementary affidavit 

is being filed isithin tlie time allovsed by the hon'ble 

court.

That the petitionei^had represented against
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the holding of tiie examination for promotdon to tiie 

post of Assistant Engineers, as they 'v?8re entitled 

to be exempted from appearing in the said examinations. 

The petitioners had canvassed tlieir plea for exemption 

through their Association at All India leval. The 

All India Junior Bngineer^5/s .̂ Association ( ? & T Civil) ' 

in its representation dated 26tii October 1981 had catago? 

rically stated in its paragraph 4, that the members 

of the association represented individually as v^ell , 

as through the Associatio'n claiming exemption from 

appearing in the departmental examination, those ¥dio 

lere recruited prior to tiis framing of the recruitment 

Buies (Sept, 1S76). A true copy of tlie representstion 

i s -̂ n̂nexure-̂ g*

3e 'That the said representations have

repeatedly been made since 1978 by the several membeî  ̂

but the government of India has neither replied to 

the representations of the association, nor of tliose 

of the members sent earlier.

4, ' That tlie petitioners shall suffer an

irreparable loss and injury ■ and their seniority viould W 

prejudicially affected if the recruitment to Class II 

linginei^r (Post and Telegraph Civil) are not stayed tiU  

tlie disposal of tlie Writ petition.

LucknO'fj, dated I 
Noveaiber 4,1981.

Deponent

I ,  the a,bove named deponent do "hereby v e r i f p

j
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that the contents of paragraphs 1 to 4 are true to 

my personal knô l̂f-dge, t̂ iat no part of it is false and 

that no tiling raatr.rial has been concealed, so help 

me GodI

Lucknow, dated: 

November 4,1981,

Deponent

I identify the deponent viio has signed before me,

1  ̂■ C___^

Lucknoiv, dstedi , (Asharfi Lai)
Clerk, of Sri P.I'J.L.athurjAdvocat-?

November 4,1981,

'\i

:k

Solemnly affirmed before me on 4.11.1981 

at 3 ' ^  a-̂ s-./p̂ tn. by Sri F.avindra Babuta, the dGponf-nt 

#10 is identified by Sri Asharfi Lai/Clerk of Sri ?.N. 

Katliur, Advocate, High Court, Allahabad.

■ I have satisfied myself by exaoilning tlie deponent 

that he understands tlie contents of this affidavit 

i«hich has been read out and explained by me.

^  D. YADa^ Aav
«IATH COMMISSIONEK 

« ig h  C ourt, Allafasbact. 
E^cknow Beoc^.



II SHE' HOH'BIiE' HtG-H COURI OF ALLAHABAD,

LuoxMow judicatu :re .

Va

WEI2 PETITICI 10. OS’ 1981

■ V - Sri I.K.Cliai;rab*orty & Others. Petitioners.

t
Versus

Union of India.and others.

m m u jM  NO . 6

. . .  Opposite parties,

■ild. BmiA JUIIOE imiTEBRS ASSOCIATION (P&2 GI7IL)

V

G-eneral Seeretarys A.R.Seshadri 
:AIjBA/GS/8l/48 
Dated 26th October *81

^  the S.S.¥ .(Civil
15 » Karasinagapuram street
Madras - 600 002

Sir,

Subject: Promotion of Civil) to the cadre
of A .S .(Civil).

Hope you are aware that the F&T Civil Wing was 

bifurcated from CF¥D in the year 1963 and as on date the 

expansion is very vast. Prom the beginning we ^ e  following 

' only the C,P.¥.D.Pattern either for works or for the 

administration. As per the then C.P.W.D. procedure the 

promotion for the cadre of Assistant Engineer was 50?S by 

direct recruit through U .P .S .C . and the balance 50^ by 

seniority-cum-fitness. Out Department was also following 

the sauB procedure but.the promotions were made only on 

adhoc basis since 1969*

Ihe recruitment rules were framed for the P&I Civil 

Wing by September 76 and as per that for the 50% quota 

against^ the promotion a qualifying exam has been introduced* 

As per that all those who have completed five years of 

service as Jimior Engineer are eligible to appear for the

contd........2
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exam and those-wlio have passed the exam will be considered 

for the promotion after completion of eight years of service.

The then Sovernraent to support a group of officials (all 

those.Building Overseers merged with Civil Wing for xfhich 

we have opposed and a writ is still pending in the iJi^ Court 

of Madras) have conducted an oral examination by January *78 

stating that it was one time relaxation and asked only those 

J *B ,’s who have completed eight years of service and the adhoc 

A.E#*s to appear for the oral exam and declared that all those 

who have appeared have passed the exam. Most of them were 

promoted on regular basis and the balance of about eighty 

five officials are now officiating as A .E . ‘ s and they are now 

exempted from appearing this qualifying.exam. Now there are 

about hundred officials (out of which about sixty five are 

officiating) who were eligible for the last oral exam but not 

allowed to appear are now asked to appear this time after, 

completion of about ten years service alongicith tlieir juniors 

who have completed five years of service as no exam has been 

conducted in the middle.

Immediately when the Bepartment has announced the dates 

■for the qualifying exam as 23rd and 24th October '81 we made 

several representations tlirough Association and U-so at 

individual levels stating that all those who recruited prior 

to framing of the recruitment rules (Sept*76) or atleast those 

who were eligible to appear for the last exam conducted by 

January ‘78 but not considered should be exempted from_ appearing 

the exam {23rd and 24th October *81) but the same has not been 

considered by the Department. Hence we find with no other 

^ternative other than approaching the Court of law for the 

Justice and when the hearing, was in progress in the High Court 

of Jaipur the Department has not even postponed the exam* Due 

to the above reasons the candidates at various circles abst^ned 

from the exams.

¥e are requesting the Department for the past several 

yeojrs to stop the direct recmit of Cl.il which is not in vogue 

in any other arms of M T  and even'the CP¥D have stopped in 

long back and we are requesting that the same CP¥D pattern 

which is now in existence should be continued in Civil ¥ing also.

c 021 *&(!'• • • • *3
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As par the present OPVfD'Pattem/instead of'50?5 /for

a L e c t  recruit througl. o u t ^ d e  50?̂  competitl.e e . a «  ■ post of

fo^those completed five years of service and the .a  ance A . . ' . /

M«Sl>Y seniority-cum-fitness after completion of exght year.

of service. Ho qualifying exam is necessary a s  mimmum ^ua^- 

fication itself to teeomd as J.B. is. '  Diploma in ngineor: .

Oonduoting a competitive exam m i l  eneaurage 

stick on in the Department as they have already lost 

benefits given before the last pay .ooiunission.

Hence ou± following demands may be considered 

cally both for the Interest of the Department and as well

staff iiamediately:-

“  s : - »  s r i s t - s a
officiating on adlioc oasio) .

' i i )  To stop the Direct recruit of 01.II

iii )  Scr^ the qualifying ezamination.

iv) 50 ^  o f  .promotion h y  competitive examination.

v) 50% of promotion on Seniority-cum-fitness.

It is requested that a meeting "by the middle of lovember 

’81 may be granted to discuss the above issues and our geniD.ne 

demands may be settled immediately.

thanking you,

To

Sh]0i O.M.Stephen,
Hon’ble Minister for 
Gommunications, - 
Govt, of India,
New Delhir-110 001

Copy to:-
1. Sri S.K.ahose, D .&. P&2 Hew Delhi.
2. Shri I..O.$alukdar, Member (A) P&IT Board, Hew Delhi.
3 . Shri A.P.Paracer, G.E.(Civil) P&T lew Delhi.
4 . Shri I.SiChaJiravarthj, C.E.(Civil)Calcutta.
•5 . Shri S.H.Bantwal G.E.(Civil) Bombay.
6. airi B;D.Jung ADG(CW&) lew Delhi.
7. All S .E ’s and S.S.W ’ s
8. All Circle Secy^GHQ Office bearers

Yours faithfully,

Sd/- A.l.SBSMDEI 
Oenerd. Secretary. .

p. D. YADAV AOv. 

O A T H  COMMlS'5IONEQ» 

High Court, All^hr-.bad,
Lf cf'.now Bjfic. »

E1o.>
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In the Hon'ble Hî Th Court of ‘Judicature at All?Jiabad,

Lucknovi? Bench, Lucknow.

Civil Fiisc. An. Mo«^^ (w) of 19^3*

In re

Writ Petition I'lo. 474S of 1981*

T.K. Ghakraborty n;nd others . .. r .. Petitioners,

V E R S U S -

Unio|> of India and others, « ffipposit8"*i''prties.

Application for Gondonntioh of^Delny in 
filing Goui'iter-^i idg.vit *

The applicant-opposite-parties most respectfully 

submit as under =-

P 1. That after service of notices of the v/rit petiidon, 

the applicants took steps for preparation and filing 

of thescounter-affidavit.

f9

2. That counter-affidavit could not be prepared in time 

and filing of the saiae is necessary in the interest 

of justice.

VIherefore it is most respectfully prr.yed that 

■the delay, if any, in fi  filing the counter-r-ffidavit 

may kindly be condoned and the counter-rffidr.vit vihich 

is being filed herevdth be accepted.

Lucimow dated

Februaryo? '̂", 1983.

in .K. DHj 
Additiorial standing Counsel

Central Governiftent. ' 

Counsel for Opposite-Pflftigg ’

«  ’
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In the Hon^ble High Court of Judicature at Allahabad, 

Lucknow Bench, Lucknow.

Counter A^ffidavit -
I

in re:

Writ Petition No. 47^8 of 1981.

T.K . ChakralDorty and others ........... Petitioners

Vs.

Union of India and others ....................... OPP©* J’arties.

COUNTER AFFIDAVIT ON BEHALF OF OPPOSITE PARTIES

NO. s.

I , B.D. Jung, aged about 52 years, son of 

(Late) Shri Diwan Chand Ahuja resident of C.383,

Sarasvati Vihar-Delhi34 do hereby solemnly affirm 

and state on oath as under:-

1, That the deponent is Assistant Director GEneral(CW) 

in the office of the Director General P&T and is well 

conversant with the facts deposed to hereunder.

2. That in reply to para 1 of the writ petition
\

it is submitted that the procedure adopted is in accordance 

with law and rules.

3  ̂ That in reply to para 2 of the writ petition

it is submitted that the petitioners were appointed under 

the P&T Civil Engineering V/ing (Subordinate Services) 

Rectt. Rule, 1970, which were applicable to them at the /  

time of appointment. A true copy of the same is filed 

herewith as Annexure No.A-1 to this counter affidavit*

4, That the contents of para 3 of the writ Petition

are not denied.

fey
. oc ' *
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5 . 1 , ' That in reply to para k and para 5 of the writ

petition it is submitted that the contents,of the same are 

not correct as stated by the petitioners that there were no 

rules of Recruitment applicable to theqi. As stated in reply 

to para 2 of the writ.petition above, the P&T Civil Engg.

Wing (Subordinate Services) Recruitment Rules 1970 were 

applicable to them. For promotion to Gazetted rank in the 

P&T Civil, it was on 9.9.76 that the rules were notified*

Prior to the promulgation of these rules, and in their 

absence, promotion to the gazetted grade of Assistant Engineer 

was made on ad-hoc basis, by following the principle of 

seniority-cum-fitness. These recruitment rules promulgated 

on 9.9.75 applied to various grades of the Civil Wing, i.e . 

Asstt. Engineers, Executive Engineers, Superintending Engineere 

etc., and were different from the Recruitment Rules which 

applied to the Section Officers (later on re-designated as 

Junior Engineers) which had been notified earlier in 1970, 

and to which cadre the petitioners belong.

5 .2  That the history of the case is narrated herein

for the proper appreciation of the facts. The recruitment 

rules for gazetted posts, promulgated on 9.9.76 provide for 

promotion to the grade of Assistant Engineer by selection 

through a Departmental Promotion Committee from amongst those. 

Junior Engineers who have qualified in a departmental Exami­

nation and have rendered'not less than 8 years service in the 

after appointment thereto on a regular basis. It is 

in pursuance of this provision that the Department abnounced
♦

a Departmental qualifying Examination to be held on 23rd 

and -24th October, 1981. The petitioners if eligible, could 

^ake this examinatio^n alongwith others for, considering them.

of . Assistant Engineers by a Depart-

that these

- 2 -

• «
J / .
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Recruitment Rules of September, 1976, an dxamination

could not be held as it was thencfleGided in consultation
\

with the Department of Personnel and Union Public Service 

Commission, that as a one time relaxation, the written 

test may be substituted by an oral test. The Department 

made this departure from the Recruitment Rules in its 

anxiety to regularise a large number of Sunior Engineers, 

who had then been working on adhoc basis for a number of 

years prior to the coming into force of the Recruitment 

Rules in 1976. It may be stated that in this oral test, 

which was conducted by committee consisting of local officers 

all the candidates who had appeared in the test, were 

declared to have paSsed. The Departmental Promotion Commi­

ttee comprising of higher officers in the P&T Department thei 

considered these officials, who had qualified in the oral 

test, and selected on the basis of merit as reflected in 

the Confidential Records, approximately 243 officials for 

promotion to the grade of Asstt.Engineer. There were about 

75 officials, who had qualified in the oral test, but were 

not selected by the Departmental Promotion Committee. When 

a departmental qualifying examination was announced in 1978,
I

these 74 officials who had iiot been selected by the Depart­

mental Promotion Committee held earlier, claimed that they 

may be considered forpromotion by the Departmental Promotion 

Committee but should not be subjected to another departmen­

tal test, as they had earlier qualified in the qualifying 

Departmental Examination (which was held on oral basis). 

They filed writ petitions in various High Courts. Since 

there was merit in their contention, the Department 

accepted that they should be treated as qualified officials

- 3 -

..4
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for consideration for promotion by the subsequent Depart­

mental Promotion Committee and need not be asked to appear 

in the Departmental qualifying Examination. Necessary 

instructions were issued on 3.8 .79 (ikinexure 3 to the writ 

petition).

5 .3  That the present qualifying departmental examination 

announced to be held on 23/24th October, 1981, was meant for 

those who have not yet qualified in the Departmental Exami­

nation. Since the Recruitment Rules provide for considering 

only those Junior Engineers who have qualified in the Depart­

mental Examination, for promotion to the grade of Asstt. 

Engineer, the Department is imder obligation to hold the 

examinatiojl before making selections for promotions. It is 

upto the officials to avail of the chance of promotion. This 

examination in no way acts to the detriment oj! their position 

as Junior Engineers, which they are at present holding.

5 .4 . That the petitioners or any other officials cannot

claim that the examination should be held on oral basis. As 

explained earlier, the department did act to substitute it 

by oral test, as a one 'time relaxation, under the Recruitment 

Rules, owing to administrative exigencies. The petitioners 

or any other officials cannot lay claim on the department 

to invoke the relaxation clause and hold the oral test for 

written qualifying examination, as provided in the Recruitment
V

Rules, at the behest of intending candidates. The Department 

is to follow the procedure as prescribed in the Recruitment 

Rules, if the departure once made by way of substituting the 

written by an oral test is not to be prrpetuated. It is for 

the department to consider and examine whether there is any 

need for. relaxation in the Recruitment Rules* In fact it 

' /  would be flouting the spirit oif the Recruitment Rules if the

department were to invoke the relaxation clause in the 

Recruitment Rules and apply it every time in a similar way.

--- 5/-
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That would imply an amendment of the existing Recruitment 

Rules,

5 .5 . , That the proposed departmental qualifying exami~

nation is open to all the eligible candidates. If those 

officials who had earlier qualified in the oral test in 

Decemberijl1977 but were not selected by the Departmental 

T' Promotion Committee, were forced to appear in the proposed

examination, it would be unjust to them. They had pointed 

out this in the writ petition. They had filed writ petition 

in various High'Courts and department conceded their point 

of view. There is no discrimination and the petitioners 

have no claim to be considered similarly, as same circumstan­

ces do not exist in their case,

6. That in reply to para 6 of the writ petition it 

is submitted that the rules notified'on 9.9.76 from 21.2.76 

and Explanatory Memo describing the circumstances for 

retrospective application has no relevance with the cadre of 

Junior Engineer to which the petitioners belong* The propo­

sed examination and selection to the grade of Asstt,Engineer

^  is being made under the ,provisions of the Recruitment Rules
■N

as they exist now. The petitioners are Junior Engineers

Y  they have nothing in common with the direct recruit

' Assistant Engineers who were recruited in the Engineering 

Service Examination held by the Union Public Service 

Commission in 1976# Reference to the Explanatory Memo is
I

not relevant in the case of the petitioners.

7. That in reply to paras 7 and 8 of the writ petition 

it is submitted that the contents thereof need no reply as

d 'f  ^ reference to the Recruitment Rules have been made

therein. The ^recruitment rules can be placed before the

- 5 -

CMft

court for its appreciation.

8. That in reply to para 9 of the \^rit petition it is

submitted that eight years of service is only one of the

. • • . 6 /“
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conditions of eligibility for consideration for promotion.

The recruitment rules also provide that the official should 

have qualified in the Departmental Examination, before he 

can be considered eligible for promotion.

9. That in reply to para 10 of the writ petition it is 

submitted that the contents of the s ame are not admitted, as 

stated. It is submitted that the rules promulgated in 

September, 1976 apply to gazetted officers. The Explahatory 

Memo, refer to the Asstt. Executive Engineer and Assistant 

Engineers who were recruited directrly through Union Public 

Service Commission. The petitioners were recruited as Junior 

Engineers. They are governed by the existing provisions of tt 

Rules of Recruitment for promotion to the grade of Assistant 

Engineers whenthey fulfil the qualification laid therein i .e . 

they qualify in the departmental test and have rendered 8 

years service*

10. That in reply to para 11 of the writ petition it is 

submitted that the contention made therein is not clear.

It  iSy however, submitted that Rules, of 1976 are prospective 

except as provided therein. The rules relate Gazetted 

Officers. The petitioners were non-gazetted Junior Engineers 

prior to 1976 and were governed by Rules relating to Junioi 

Engineer's promulgated in 1970.

11. That in reply to para 12 of the writ petition it is 

submitted that it is correct to the extent that the written 

departmental qualifying examination was substituted by an 

oral test for one time only. The 1st para of the order dated 

7 .1 .78 , which is annexure 2 to the writ petition, makes it 

abundantly clear*

--- 7/ "
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12. That inireply to para 13 of the writ petitiorn

it has already been stated that all those who appeared 

in the oral test were declared to be successful*

That in reply to para 14 of the writ petiton 

it is submitted that the contents of the same are not 

correct and it is submitted that only those Junior Engi­

neers who fulfilled the condition of 8 years service, 

including those officiating as Assistant Engineer on 

ad-hoc basis, were to be examined by the Board for oral 

test. Kindly refer to para 5 of the orders dated 7.1.78 

(Annexure 2 to the writ petition).

14. That in reply to para 15 of the writ petition 

it is submitted that the contents of the same are hot 

denied. It is further submitted that the circumstances 

leading to the issue of orders dated 3.fi.79 have been 

explained earlier and are indicated in the order itself, 

which is annexure 3 to the writ petition.

15. , That in reply to para 16 of the writ petition

it is submitted that in view of what has been stated in 

preceding paragraph no further reply is needed.

16. That in reply to para 17 of the writ petition 

it is submitted that there is no discrimination against 

any category of officials. The petitioners are Junior 

Engineers. As per the Recruitment rules they have to 

qualify in the written test for being considered for 

promotion. This applies to all the Junior Engineers and
I

no discrimination is made in favour of against any 

category of officials.

17.. That in reply to para 18 of the writ petition

it is submitted that the circumstances in which written

test was substituted by an oral test, as a one time 

relaxation under the provision of the Recruitment Rules

.8/-
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has already been explained in comments given in reply to 

para 0 of the writ petition in para 5.2 of this cx)unter 

affidavit. The petitioners have no claim to compel the 

department to invoke -the relaxatidn clause of the Recruitment 

Rules every time to satisfy the demand of certain officials. 

It  is for the Government to consider the totality of circums­

tances and invoke relaxation elause only in rare cases, when 

exceptional circumstances exist. In holding the written 

departmental examination the department is uniformly 

applying the provisio||s of the Recruitment Rules and there 

is no discrimination, as alleged by the petitioners.

18. That in reply to para 19 of the writ petition

it is submitted that prior to the enforcement of Recruitment 

Rules, the officials were promoted on purely adhoc basis.

When the rules were promulgated in 1976, the provisions 

of these rules had to be followed for regular promotion.

19. That in reply to para 20 of the writ petition it 

is submitted that in view of statements made in earlier 

paragraphs no further reply is necessary.

20. That in reply to para 21 of the writ petition

it is submitted that the contents of the same are not

admitted.

21. That in reply to para 22 of the writ petition 

it is submitted that there is no discrimination or unequal 

treatment. Different classes of officials have not been 

created* All those who qualify in the departmental examina- 

tion(including those who had already qualified ^Qirligr Ifl

 ̂ oral test) would be considered together for purposes

- 8 -

^ P«>">otlon by the DeBflrt * poses
M r  X" Departmental Promotion

examination Is . Ofiimittee. Si^cek. f examination is •
• ^^alifying nature thn*

' ^^^ination ’ attained
“Ot count +■«

“ Woh Will be based on .  , . Seleoti

conifidentiai r ® on merit a
'  --cords. as reflected i .
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22, That in reply to para 23 and 24 of the writ 

petition it .is  submitted that in view of what has been 

stated in earlier paragraphs, no further reply is nece- 

there was no denial of opportunities to the 

petitioner’s as alleged. The case referred to here 

appears to refer to the action taken in pursuance of the 

>  decision of the Delhi High Court. A Scheduled Caste

Official who was senior to others, but had not put in 

® approved service in 1977, was not allowed to

appear in the oral test whereas his juniors were duly

■them were selected by the Departmental 

Promotion Committee in the year 1978, The Delhi High 

Court held that this official should have been allowed to 

appear alongwith others in the oral test conducted in the 

year 1978 and considered for selection. Action is being 

taken in pursuance of that judgement. This has no direct 

or indirect relevance to the case of the petitioners nor 

is the petitioners placed in similar circumstance.

23. That in reply to para 25 of the writ petition
\

submitted that it is none of the fault of the 

department if the petitioner had not applied for the 

examination. Nobody prevented them from 

applying for the examination. The remedy, in this account 

cannot be obtained by requesting for exemption fa^m 

appearing in the examination,

24. That in reply to para 26 of the writ petition

it is submitted that the contents of theasame are not 

denied.

Additional Paragraphs 

| 5 . . That it is submitted that no one has been exempted 

pom the proposed written test. Those who have already 

Qualified for the purposes of the examination cannot be 

asked to appear again.

.10/-
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26. That it is submitted that explanatory note

to the Schedule to Recruitment Rules does not apply to 

Junior Engineers. The petitioners are still Junior 

Engineers and are yet to be promoted to the grade of 

Assistant Engineer.

27, That retrospective effect is not being given 

to the 1976 Recruitment Rules in so far as the proposed 

promotion to the grade of Asstt,Engineers is concerned.

28, That in the matter of promotion in the grade 

of Asstt,Engineers, the Recruitment Rules are strictly 

being followed. No one is being forced to appear in the 

test but it is submitted that only those persons who 

qualify in the written test will be eligible to appear 

in the examination.

29 . That there is no illegality in the proposed 

action for holding the examination which is being held

in accordance with the existing rules. The writ petition 

is without substance and is liable to be dismissed with 

costs.

Dated! ?f;ew .^I^lhi-1;he, 

p . ,y /  , 1982.

VERIFICATION 

I , the deponent above named do hereby verify

C 7- f ^ a t  the contents of-paras 1 to 28 of this affidavit

“ ; :^jLre true to my own knowledge, those of paragraphs 1 to 28 

 ̂ -lire true to my belief on the basis of information
dts

» a

it is false and nothing material has been concealed.

^ from persual of office records and those of paras

believed to be true on legal advice. No part of

r . tT • \

So help me God.

f f r
Dated J^e^w-Delhi, the 

p n . , 1982.

fsa

DSPON^T



ANNEXURE No. A~1.

'TO BE PUBLISHED IN PART-II SECTION 3(1) OF TEE 
__■■■- - ■ ■ ■ : - ■ GAZETTE OF.v{tNDIA __________  ■ _____

No.4-19/69-STB-II. New Delhi,- the 16th Niftv,, 1970.,

Government of Ipdia 
Deptt. of Communications

( P&T BOARD) r
• • ••

; NOTIFICATION ,

S . R . O I n  exercisp of the powers conferred by the proviso 
to ^ t i d e  309 of the Cons>irt̂ tution, the President hereby makes the 
following rules reguelating the method of recruitment to the subordi- 
nate post of Section Officers Civil and Electrical, and Section 

Selectipn, Grade, in the Civil Engineering Wing of the 
Posys & Telegraphs Deptt., Ministry of Communications, namelyl-

* Short Title and Commencement;--

^ -̂-1) These Rules may be called the Posts and Telegraphs Civil' 
Engineering Wing (Subordinate Services) Recruitment Rules, 1970.

(2) They shall come into force on the date, of their publica­
tion in the official Gazette. ~

' 2. ATJplication r . * ■ . - •

These rules shall apply for recruitment to the posts as 
speci fied in Column 1 of the Schdeule anneked hereto.,

3* .Number, Classification and Scale of Pav»!

The number of Posts, their classification and the scales of pay 
attached thereto shall be as specified in Column 2 to 4 of the said 
Schedule. /  , ,

4. Method of recruitment, age limit, period oZ probation
and qualifications

 ̂ ?he metjod of recruitment-to' the said posts, age limit',
probation period, and other matters.connected therewith 

sh^ll be as specified in column 5 ii) 13 of the Schedule aforesaids-

Provided that the upper age limit prescribed fpr direct 
recruitment may be relaxed in the case of canddiates belonggins 
to the Scheduled Castes, Scheduled Tribes and othpr special 
categories of persons in accordance with the orders issued from 
time to time by the Central Government.

5. D is q u a l i f ic a t io n s No person,

(a) Who has entered into or contracted a marriage with a person 
having a spause living or

I

(b) Who, having a spouse living, has entered into or contracted
a marraige with any person, shall be eligible for appointment 
to service:

Cont.. . .
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In the Hon'ble High Court of Judicqtul^e at Allahabad 

(Lucknow Bench) Lucknow.

Writ Petition No. of 198 f

7,

V ,

Petitioner

"S

V '

Versus

Respondents.

REGISTR4R,

I qm appearing as the Central Government

Standing Counsel j *n behalf of Petitioner/Respondent/

> Opposite Parties.

\

Dated

U. K. DHA.ON ■ ■
Advoc^tii 

Additional Standing Counsel 
Central Government 

Allahabad High Court 
(Lucknow Baicfi)

Luckno w.

/



* 4
^ FORM NO. 8 

Central Administrative Tribunal, Lucknow Bench
2, Rana Pratap IVlarg Motlmahal at Lucknow.

M 7

Applicant (s) Respondent{8)

Vs.

A

Represented by 

Advocate S h r i « . -»

To

•' .  /

Represented by 

Advocate Shri

Whereas an application filed by the above named applicant under 
Section 19 of the Administrative Tribuoii Act; 1985^88 In the copy snnsxed 
hereunto has been registered and upon preliminary hearing the Tribuna! has 
directed that you should be given an oppartunity to show cause why the 
application should not be admitted.

Notice is hereby given to you to appear in this Bench of the Tribunai 
in person or through a SsgaS Practitioner Presentirig Officsr in this matter at
10,30 a.m. of ...day of...-T^-...... .... !99,„.„. to show
cause, why the application should net be admitted. If ^ou fail to appear, the 
application will be heard and decided in your absence.

Given urtder my hand end sea! of this Tribunal, this the.„,...,...... day

of...f..«».....'!»» 199.

Enci: By order^i^t^^r^Lifia:
Reg;6tf8r



fo r m  No. 8

C sn tts I A d m in istrative !:“ f  " „ ° " „ o w '
2, Rana Ptatap Maig Motmahal at Lucknow

Respondents^)
A p p llc a n t(s )

Vs." ‘

Represented by
Represented by Advocate Shri   .............. —
Advocate Shri... ...........

To

••••••

............
\ •

Whereas an » P P ''= f “ 9’85,  L T n Ih e  c c ' r ' ' n “ xed 

Section 19 of the p-eiiminaiv heatine sh® Tribuna: ftas

= t r v o T n r r n ^ = ^ ^ ^ ^  -  -  -

application should not be adrr.itted.

Notice is ®
in person or through a legal , ra,^        ............. 199 -  to showZ  m ra 'pp lica^n  Should net be admitted. I. you .ail to appear, the 

w ^ b ^ h eard  an . deoided in vo .r absence,

Giv.n unde, mv hand and seal of this Tribunal, this th e . . . .......... day

of

By order of the'^fibunaf 

E n e l : .... -  Ragistrsr



/ f o r m  N o . 8

Central Administrative Tribunal, Lucknow Bench 
2, Rana Pratap Marg Motimahal at Lucknow-

UJ.P.

Respondent(s)
'/}  - 9 ^ /iff 8 ^

Applicant(s)

o

t '  'tr  I .  ‘

Vs.

Represented by 

Advocate Shri...

Represented by>

a

To

.........................................................  V

,r - /Advocate Shti
> ' jJ-'*

Jj'*/

^  ---- PdAVt

@ )  ^zA/tW>dPiq

^  Wliereas an application filed by the above named applicant und^r
' Section 19 of the Administrative Tribunal Act, 1985, as in the copy annexed 

hereunto has been registered and upon preliminary hearing the Tribunal has 
directed that you should be given an opportunity to show cause why the 
application should not be admitted.

Notice is hereby given to you to appear in this Bench of the Tribunal 
in person or through a legal Practitioner Presenting Officer in this matter at
10,30 a.m of^the day of..^j^f...y?^._^ .... 199 .. to show
cause, why the application should not be adfrptl^.l^f you fail td ^ p e a r, the 
application will be heard and decided in your absence.

Given under my hand and seal of this Tribunal, this the .4p.^y>.... day

n

Enel: ............. .
« /I . , y f d /

K \ t  i f y w T r i  ® /  % y d i  i ' h  7  ^

<3 (iA ^ d  ^  Td'y
tihcM  y S u eer ^

By order of the Tribunal 
Registrar
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f o r m  N o . 8

Central Administrative Tribunai, Lucknow Bench
2, Rana Pratap Marg Motimalial at^Lucjcn^w.

Applicant(s) ^

. U C K n o w  o ciiuii

1 at Lucknow.
I .R  ^ 7

Represented by .

Advocate

b yRBpresomou * • i

rAdvocats Shri

SC-{!

(j) T.K-dAxiK-ra^-ht S/o 4  ^  f
d  /  Jyf<X^̂ CC>ĥ %r̂  ^  /<' ■

^sT crv 5 ;9 ’" = ? 3 ; ^ w ;

:/

f

Whereas an application filed by the above named applicant under 
Section 19 of the Administrative Tribunel Act, 1985, as in the copy annexed 
hereunto has been registered and upon Dreliminary hearing the Tribunai has 
directed that you should be given an opportunity to show cause why the 

application should not be admitted.

Notice is hereby given to you to appear in this Bench of the Tribunal 
in person or through a legal Practitioner Presenting Officer in t h ^ a t t e r  at
10,30 a.m. ot the........... ........................ day o f . . / ^ W - 6 . 199 iT T to  show
cause, why the application should not be admitted. If you fail to appear, the 
application will be heard and decided in your absence.

Liven under my hand and seal of this Tribunal, this th e ,. .? .& ..  day 

...._  T .. 199. '̂-'of.

By order of thfe\Tribunal 

Registrar



FORM No. 8
Central Administrative Tribunal, Lucknow Bench

2, Rana Pratap Marg Motimahal at Lucknow-
h'7lrS/%l

Applicant (s)

Represented by /jt

Advocate |is (

Respondent(s)

-O

R̂ presentê |by 

■ Advocate "^ri

To

-K.

Whereas an application filed by the above named applicant unde 
Section 19 of the Administrative TribunsI Act, ]985, as in the copy annexe 
hereunto has been registered and upon preliminary hearing the Tribunal ha 
directed that you should be given an opportunity to shovt/ cause why th 
application should not be admitted.

Notice is hereby given to you to appear in this Bench of the Tribune
in person or through a legal Practitioner Presenting Officer in this matter a
10,30 a.m. of the......... -^....day o f . . ^ 9 2 £ r  .... ! 9 9 ^ Z  to show
cause, why the application should not be admitted- If you fail to appear, the 
application will be heard and decided in your absence.

Given under my hand and seal of this Tribunal, this the.... ? .7^day

End: «. By order of tHe\Tribuna 
Registrar
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FORM No. 8
Central Administrative Tribunal, Lucknow Bencii

2, Rana Pratap Marg Motimahal at Lucknow.

Applicant (s)

k. ^  Cn^

Represented by 
Advocate Shri...

To

! '
/

Respondent(s)

esented by 

ocate Shri

/

Whereas an applicatiori filed by the above named applicent under 
Section 19 of the Administrative Tribunal Act, 1985, as in the copy ennexed 
hereunto has been registered and upon preliminary hearing the Tribunal has 
directed that you should be given an opportunity to show cause why the 
application should not be admitted.

Notice is hereby given to you to appear in this Bersch of the Tribunal 
in person or through a lega! Practitioner Presenting Officer in this matter at
10,30 a.m. of the............... .. ... ....... day o f...^ ................... 199 .. ô show
cause, why the application should not be adrnltted. If you fail to appear, the 
application will be heard and decided in your absence.

Given under my hand and sea! of this Tribunal, this the
of ................... 199.-~ ................

Enel: BV

^̂ ^®0*strar

Vr̂ s-

ibunal
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^̂ ndhi 8hauan,0'.p,RGsidGncy 
Lucknow -

Oatcd the ; --------------------

-T.A.No. of 1

ypjrsus

J Tg.

~ ~ T — 7--  --- -----  -- —  ̂ '3

f ^  ___Cf .

/>?̂ t >»/<c

Jl£rî ~£>i/ <j

/ /  7 P c !!°  '=°='’ transforrod by

r ~  ~ 7~-- ‘ *''= provision of the Sdministrativo

Tribunal tet ,3 cf ,.as and . ogi.tQ.od in this Tribunal as above.

Writ Potition Mo. •4 * 7  US/ig,^  t>,„ t , u
of 1 9 9  . Tribunal has fixed dato of

of t h a ^ '  J l T ?
—. .............kL j  0/ the matter,

—-— aris in g  out J Tf nr,
n  ̂  ̂ appearance is made,

of Ordol̂  dated / {

- r p a r s e d  by
on your behalf by yoBc some 

{ one duly authorised to Act 

and plead on your behalf

tho matlor « i H  bo heard and deoidod in your absenoo,

Giunn- under my hand seal of the Tribunal this 

.day Of ,. //

\f.-inc5h/

1 9 B 9 .

' ^ a c m ^ L .  '̂ cu t/acT T ^ < /  BEPUTY REGISTRAR
CL'TZi. ^ “

i h c i f L  U - ^ r  '  ^  /  T

<̂ £’^ - 4  6 / *  ■ & ^ Z -  , 3,5-2-'-<3 '

-  ., y i ^ ^ '  ^ “7 ^ 2 -  L c ^ 6 U

O' /^ 'x  Lci



0'

IN THE CEWTRAL ADMINISTRATIVE TRIBUNAUALLAHABAD

CIRCUIT .BENCH,LUCKNOW _GSndhi Bfewan,0'’p,Residency

 ̂  ̂^ ' Lucknow -

yo.CAT/LKq/dud/CB/- Dafcod the

T.fl.N=. ot 'J',

1 '  k . '% ^j\ A j.< jn .cU - AFFL::̂ .\.T'n

respondent's

9 ■ . i -

Whereas the marginally noted cases has be *̂ y

Under the prouision of ! Administrative

• ■■'Tr^ibunal Act 13 of ,r9A5 and registered in this Tribun- above,

--------------------------------------. ■. ,
ti date of^ P = n t i b n ‘" i i Z 5 2 Z ^ ^ S r ~ . ;  The Tribunal has, fix. '

I f ^ l a  . J 198 , ’ ,' hearing

iBade

  •  ̂ [ -nr--i I—  I* III— WI.JI  * J  ̂  I 2 !

V e  C,^3ft'*of I of the matter. ‘

' ' arising out J If no appeal

.^o-̂ £!fa5>R<̂ teH i { ________  .

— ^^rising out ( If no appearance is.

I on your behalf by yonn som ^  

i one duly authorised to Act 
(
» and plead on your behalf 

'«li

"passed by

thQ .matter will bo heard and decided'in your absence.

1-
day of

L'inesh/

Given under my hani seal’ of the Tribunal this 

-- ff 1939.

. • -

' DEPUTY REGISTRAR

■ ^̂ 3-yy7<r?:hl̂  jf'

i 4



- . Gandhi Bhawan,0-p,Rcsidoncy
Lucknow -

l».C«T/LKq/]Ud/CB/ the = J ^ J . I M ^ _______

T.A.Wo, of
;' '!'•■I -/ »/<'

T»n

Uorsus

I 3

■7t

,/• /  ,

/ //

RESPOW d e n t's

Li Whereas tho ma.gIn,Uy noted cases has boon tranaforrod by

Undor the prov/ision of the Administrative

Tribunal Act ,3 of 19,35 and rogistorod in this Tribunal as abo.o.

Writ Petition I\Id . 

of 198

of the Court of

of Ordor dato^i 

_ ; passGd by

^arising out

“5
g The Tribunal has fixed date ofi
I 
I 
I 
«

l-S • The hearing

of the matter*

If no appcarancG is made 

[  on your behalf by yooD some 

I one duly authorised to Act 

* and plead on your behalf

thq, m attp t^ill  be heard and dccided in your absence.

Given under my hand seal of the Tribunal this 

_______________1 9 3 9 .

i^nosh/

BEPUTY REGISTRAR

/-..
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X.K.ChotuirvGdi S. others

k0

•̂̂ souxp

■• iJ i l . i ’ nSBOS. jo ' Aep"

s tq q  TBUnoTaj_ aq:^ j o  x e o s  puBL| Auj Jsp un  u s a t o

■^aoussqe ano/^ U t p a p ta a p  pue po,B9q aq [T tm  Guq

‘feshno-,7 Y3Jih~c4Ri#e'='2̂
pa:}Bp

spe« BT eou=«adde :y ji ■ 5 .jgpj, j,, --

•aa:}:jBUJ aqcj. |o  S ux-ieau  X \
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;\0M uoTaxqacj iT J jr i
a;^Bp paxT j seq. je u n q x jj  aqi J  ■

•̂-r~
■ ni.C, liCJ

'PAOqe S'? X'^unqxcji sxqq, ux pea;a:}sx5aa 

pue SB6L JO jnx loy TBunqrâ . aAĵ Ba:|sxuTî pv, Jo uoxsxAOjd

suq. M8x:^agg aapun  -------- — ‘— ———
°  Aq paajsjsutsa:}

uasq SBL^.^|geo paaou Xt t b u t Bjblu aq:; SBaasq/n
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1

I. iucknov/.

■
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Siifwonddtf
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' ' HQNja aVBVHVTiy 
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governm en t  of  3:n d ia  
m in is t r y  of  COM'illNlGATIONS 

depa r tm en t  of  p o s t s

IR NO. 33/90-CTP
Dt,

TOi

The Deputy Registrar# . ■
central Administrative ^Tribunal# 
Allahabad, Cirout Bench,
Gandhi Bhavan, Opp* Residency#

LUCKNOW. , ,

case of shri T.K.Chakraborty. T.A. Bo. of 

844/1987 (T)•

and to say that this office is not 

aware of the case of Shri T.K.Chakraborty.

It: is, therefore,■requested to kindly 
intimate the full particular of Shri T.K.Chakraborty.

Encl:as above

Yoursfaithfully# 

fl.i^
(R.L.SufI) / 7// 

Asstt.AGCounts Officer (CVJP)

\

1



0  .j:

0hawan,Orp,Rosidoney 
l u o k h d w . - .  ’  •  ‘  •

., .. •!* *  . ■ _ P®™hi-0hawah,Orp.Rp-8ldbn<sy

,./':■. No.cAr/LKV3ud/c9/^n'1^ r ^ Z { y ^ _ : ,

T.A.Mo. of Q U ^

i/eraus
' CV J)

:^REs?a3^t»8L' ~

■’  ^ ‘ ’ : ^ “ 5 l n a l l y  n o t s d  c a s o s  h a s  b o o n  t r a n a f o M M  W

wjbijndl Ac’t  43 o f - K— »=.on 07 tno •sartn lstyatiw o ' ;
or a.d rcgu w o d i n  th U -^ ib o n a l '

®  I

f j a  (  '  . ’ U ^ l . ^ , . „ „ „ ^ t i 3 i n Q  o u t ” '  I  • .  T f '  r . „  '  ■ '  .  -  - ‘  , .  ■ .

-' ' Iv-V -■- 1 ■ ■ =PP'=®='="5= ■■ ■ • ■•»v*i ’ *• ' r I II I  ̂ ____: V nn A / n n wc ' . i _ .  * ~f .
XS-.

' '\rr

\ boĥ lf'-by ypBD somG V. ̂ '

«  I one duly authorised to Act '  ̂' - /  ■ •,V̂ ” /

plead, on .your ^half .. v " *,

' b p - h p ^ , ; ; :

K  ; .  r  '  ; V  ^

\  C !e.( , V " » f ‘ ho Tribunal .tM s  -'''

' n̂ '‘" y>yi— 7/ - _ i , , •■ , •',
.^  ■ ’ :̂  • . . .

t

*• it

BEPUr.Y REGISTRAR



;N the c e n t r a l  AD1 ÎNISTRATI\/E TRIBUi\iAL 
LUCKNQU 3Ff.JCH, LUCKMGU

• «o*e*ooo®»ooecooe

NtT.CA7-/CB/Lk'■■■/ludl/ f ^
R-EGISTRATIGM .nf '\992l97i

Applicant

\L

Res'Dondent':

u

riease take notice that the-• applicant at)owe' named 

'̂̂ ■'.'-'‘•'~^i^^r'G-serited an application a copy' theEBrf'

i.s'*'Ŝ ^^0  3e herou it h . which has.h-̂ 'en registered in this-,

’•■-jTribyM̂  and the Tribunal has' fixed day-' n'f'

ShrrVij—c.a'Qare as to* ,tjhy the Petition Pe not-ad — 

/ '.:mitt,'6/&Jî  Ccrunter may be , filed uithi.n . ueekg;.

, 't  joir^P^, If any, to' p /filed  uithin _ _ _  ueeks tPerH-

aft'er,

If, no appearance is made on your behalf, ycur' 

pleader of by somG on duly authorised tn fict and plead 

nn your behalf on the said application^ it uill be bears' 

and decidt'd in your absence. Given my hand and the seal 

r;f the Tribunal this day nf ■ o ,

■V

\ /■

/ ■( (".^FOR iPCP.UTY REGISTRAR.

'V



IN THE CENTRAL AD^INISTRATlUE TRIBUNAL 

 ̂ A ILAHAS-Ae BENCH ' '
23“ A, Thornhi'll Ro'^d, All^h^b^d—211001

./

No . CAT/ftIld/3ud / dated the

T . A .  No. r ' ! : ( f

ADolicant (s)

/

Versus

1 - '  ̂ Res pendents (s)

\
Uhereas-the m ^r g in n lly  noted c- se{s ) has/have been- .

ttansferred by, , , .  v/.. jC. .  .........................Under the

Provision of the Administrrit Ivg T r i b u n a l  Act X I I I  of 1985 

and registered in this Tribtjnr; 1 ns nbove

0»SyIt M o« «#•#•«»•««• • • • • «• •

Ur it Petition No, j U t;/ 

of the Allahabad High Court,

A1 lahabad . .

____________ ____________ ____________ authorised to act and olsad

The Tribunal has fixed d?ts 

of . , . l . f ^ ; / i / ; u . . i 9  ,

For'h^ar'irig the ^^ttdri'"'' 

If no aooearance is made on 

your behalf by some one duly

on your behalf the matter 

ufill be heard and decided 

in your absence.

Giv/en under may h/ind seal of the Tribunal this- 

.^J-.4— -day of-— -”— --1 99 (t

f

rOR DEPUTY RtGISTRAR
;

SBC/
< m »  iBii ■ /


